
 231  Papers  Laid

 I  beg  to  lay  on  the  Table—

 (1)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English  ver-
 sions)  under  section  185  of  the  Navy
 Act,  1957:—

 (i)  The  Navy  (Pension)  Amend-
 ment  Regulations,  1972,  published
 in  Notification  No.  3.0  111  in
 Gazette  of  India  dated  the  21st
 April,  1973.

 (अ)  The  Naval  Ceremonial,  Con-
 ditions  of  Service  and  Miscellaneous
 Second  Amendment}  Regulations,
 1973,  published  in  Notification  No.
 8.R.0  140  in  Gazette  of  India  dated
 the  26th  May,  1973.

 (2)  A  statement  (Hindi  and  Eng-
 lish  versions)  showing  reasons  for
 delay  in  laying  the  Notification  men-
 tioned  at  (1)  (i)  above.  [Placed  in
 Library  See  No,  LT-5274/73].

 Accounts  Coa,  Boarp  For  1970-71  aNnp
 Miverit  Concessions  (आ  Amor  )
 Rees,  1973

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SUBODH  HANSDA):  I  beg

 to  lay  on  the  Table—

 (1)  A  copy  of  the  Certified  Ac-
 counts  (Hind:  and  English  versions)
 of  the  Coal  Board  for  the  year
 1970-71,  under  sub-section  (2)  of
 section  12  of  the  Coal  Mines  (Con-
 servation  Safety  and  Development)
 Act.  1952  [Placed  in  Librury  See
 No  LT-5273/73)

 (2)  A  copy  of  the  Mineral  Cuonces-
 sions  (Third  Amendinent)  Rules,  1973
 (Hind:  and  Enghsh  versions)  pub-
 lished  in  Notification  No  G.SR.  617
 in  Gazette  of  India  dated  the  ‘th
 June,  1973,  under  sub-section  (1)  of
 section  28  of  the  Mines  and  Minerals
 (Regulation  and  Development)  Act,
 1957  [Placed  in  Library.  See  No.
 LT-5277/73].
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 REVIEW  AND  ANNUAL  Rerort  or  He-
 HABILITATION  INDUSTRIES  CoRFHN.,  CAL~
 cuTTa  FoR  1971-72  anp  EmPpLoysyg
 Provioent  Funns  (4TH  Apr.)  Screamer

 THE  MINISTER  OF  LABOUR  AND
 REHABILITATION  (SHRI  RAGHU-
 NATHA  REDDY):  On  behalf  of  Shri
 ५.  Venkatswamy,  I  beg  to  lay  on
 the  ‘lable—

 (1)  A  copy  each  of  the  following
 papers  (Hindi  and  English  versions)
 under  sub-section  (1)  of  section  619A
 of  the  Companies  Act,  1956:  —-

 (i)  Review  by  the  Government  on
 the  working  of  the  Rehabilitation
 Inaustmes  Corporation  Limited,
 Calcutta,  for  the  year  1971-72.

 (ay  Annual  Report  of  the  Reha-
 bilitation  Industries  Corporation
 Limited,  Calcutta,  .for  the  year
 1971-72  along  with  the  Audited  Ac-
 counts  and  the  comments  of  the
 Comptroller  and  Auditor  General
 thereon.  [Placed  in  Library.  See
 No  LT-5278  “78)

 (2)  A  copy  of  the  Employees  Pro-
 vident  Funds  (Fourth  Amendment)
 Scheme,  1973  (Hindi  and  English  ver-
 sions)  published  in  Notification  No
 G.SR  352  In  Gazetted  of  India  dated
 the  26th  May,  1972,  under  sub-section
 (2)  of  section  7  of  the  Employees’
 Provident  Funds  and  Family  Pension
 Fund  Act,  1952  [Placed  im  Library
 See  No  LT-5279/73}.
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 COMMITEE  ON  THE  WELFARE  OF
 SCHEDULED  CASTES  AND  SCHE-

 DULED  TRIBES

 Rreorrs  or  Stupy  Tours  or  Srupy
 Groups

 SHRI  BUTA  .SINGH  (Rupar):  1

 beg  to  lay  on  the  Table  a  copy  each
 of  the  following: —

 (1)  Report  of  Study  Tour  of  Studs
 Group  II  of  the  Committee  on  the


